RAJASTHAN HIGH COURT, JODHPUR

NOTICE
Accts/Bldg./0$/2026 Date: 7032026

It is hereby notified that Advocate Chambers of Category-l &
Category-ll are available for allotment to eligible Senior
Advocates/Advocates as per Rajasthan High Court Principal Seat
Advocates” Chambers (Allotment and Occupancy) Rules, 2019 at
Rajasthan High Court Building at Jhalamand, Jodhpur. License Fee for
Category-l is Rs. 2000/- and for Category-ll is Rs. 250/~ for each
licensee and Scavenging Charges for the common facilities for
Category-l is Rs. 1500 per month and for Category-ll is Rs. 800/- per
month for a chamber.

Applications are invited from the eligible Senior
Advocates/Advocates, who are members of Rajasthan High Court
Advocates' Association or Rajasthan High Court Lawyers' Association,
who regularly practice in Rajasthan High Court at Jodhpur and reside
in Jodhpur, for the allotment of Chambers at High Court Building,
Jodhpur.

Application form prescribed in the Rules may be downloaded
from the website (www.hcraj.in) of Rajasthan High Court. The eligible
Senior Advocate/Advocate may submit by hand (hardcopy) duly filled
application form as per Rules for allotment of the chamber in the
prescribed form A and B respectively along with application fee of Rs.
500/- in the office of Registrar General, Jodhpur. The application fee
shall be paid by pay order or demand draft, payable in favour of the
Registrar General, Rajasthan High Court, Jodhpur. The last date for
receipt of applications is 30 days from the date of publication of this
notice.

Note: The applications, which are found incomplete and/or
without requisite documents shall be liable to be rejected without
any notice. The Registry will not be responsible for any postal delay.

By Order

Registrar Ge? %al

Rajasthan High Court
Jodhpur.



RAJASTHAN HIGH COURT, JODHPUR

NOTICE

Accts/Bldg./New RHC Adv. Chamber/ 1676 Date: 07'032 2026
Copy is forwarded to following for information and necessary action:-

1. President, Rajasthan High Court Advocates’ Association, Jodhpur.
2. President, Rajasthan High Court Lawyers’ Association, Jodhpur.

3. Secretary, Rajasthan High Court Advocates’ Association, Jodhpur.
4. Secretary, Rajasthan High Court Lawyers’ Association, Jodhpur.

5. Notice Board.

6. AOJ (Computer Cell), RHC, Jodhpur to upload this notice on
official website.

7. Cashier, Rajasthan High Court, Jodhpur to refund the security
deposits.

8. Registrar Classification cum Nodal Officer, Rajasthan High Court,

Jodhpur.
QJ/’QM%
"~ gall

Regist‘rf:}nl (A\dmn.)
Rajasthan High Court
Jodhpur.



RAJASTHAN HIGH COURT PRINCIPAL SEAT .

ADVOCATES’ CHAMBERS (ALLOTMENT & OCCUPANCY)

RULES, 2019
(As. ar_nended orr 9.7.19) B

.’These Rules may be. called “Rajasthan High Court Prrnclpal Seat
Advocates Chamibers (Allotment & Occupancy) ‘Rules, 2019”

These Ruleés shiall be apphcable for the chambers at new High Court

: .Bu1ld1ng of the Pri ncrpal Seat of Rajasthan High Court at Jodhpur.

Allotment of the Chambers shall be made by a Cominittee
constltuted by the Chief Justice of. the H}gh Court and all such

-»allotments shall ‘be subject to approval of the Chlef Justice. -
The - Commrttee to be constituted by the Chief Justice shall

compnse of three sitting Judges of the High Court, Presrdent of

.Ra_;asthan Hrgh Court Advocates’ Assoc1at1on Jodhpur and
Président of Ra}asthan ngh Court Lawyers Assocratlon J odhpur

" The- category wise: allothent shall be made to such Senior .

Advocates/Advocates of the Rajasthan High. Court as are members
of Ragasthan ngh Court Advocates Assomatmn or Rajasthan ngh

" Court Lawyers’ Assomatlon who regularly practice -in Rajasthan '
High Court st Jodhpur and reside in Jodhpur '

The Chambers to be allotted shall be of two categOries;

) Category-l chambers earmarke‘d for designated :Seni‘or AdVocates '

Category-II- chambers meant to. be allotted Jolntly to four. elrglble

‘ Advocates

- The. Chambers ‘of. the Category-I are earmarked for individual
‘allotment to the designated Senior. Advocates, who have regular
. appearatice before- the Rajasthan Hrgh-Court at Jodhpur,

‘ 'Provrded that if the number of el1g1b1e Seénior Advocates are more

than number of Chambers of Category-I avallable the allotment

shall be made keeping in Vlew their seniority as Semor Advocates

- The Chambes of the- Category—II shll be avallable for allotment to

‘the Advocates havmg three. years of- regular practlce if Rajasthan '




..~H1gh Court subJect however to. condltlon that such Advocate -

.should have 1nst1tut10n of mlmmum 20. cases md1v1dually and not.

jointly as. an’ assoelate advocate (whlch ~shall- ot 1nclude'

. 'mterlocutory/stay appllcauons) in. precedmg three years endmg on-:.

..last date of month precedmg ‘the date of i 1ssue of notlce mvrtmg

- apphcatrons for allotment: by the ngh Court The allotment shall be

..'”made on the basrs of semo“1ty at the Bar ‘tobe reckoned from date.

" of enrollment as an advocate wrth the. State Bar Counc1l sub_]ect to
- ~-cond1t10n of" possessmg the requlred number of ﬁlmg of cases. -

. An apphcant havmg a Chamber i any court elsewhere in the. State S

. of Ra_] asthan shall not be allotted Chamber 1n the. New Bulldmg of _

Hrgh Court unless he/she furnlshes undertakmg to the Reg1strar IR

‘ ;';General Rajasthan ngh Court Jodhpur fo the effect that he/she'

: .. would surrender the: exrstlng Chamber Wlthlll a perrod of 1 5 days of

- the: allotment under these Rules On fallure to surrender the -

. »'allotment of Chamber under these Rules shall stand cancelled
vautomatlcally ' . ,

. The Regrstrar General of the Rajasthan High Court shall noufy the

* Chambers avallable for allotment by a notlce pubhshed m the

e gwebsrte of Rajasthan ngh Court A copy of the notice shall also be,.. '
- 'forwarded to the Rajasthan H1gh Court. Advocates”™ Assocratlon '

11.

J odhpur and Rajasthan High Court Lawyers Assocratlon J odhpur
The e11g1b1e Semor Advocates/Advocates shatl. submrt therr_

apphcauon for allotment of the Chambers of Category-I and

Category—II 10 the Reg1strar General Ra_lasthan High Court in. the

- prescnbed form A and ‘B respectlvely, w1th1n the strpulated time-

- alongw1th apphcatron fee.a sum of Rs. 500/— The appllcat1on fee

shall be' pard by pay order/demand draﬁ in favour of Reg1strar .

| ".. General Ra_]asthan Hrgh Court '

12

Tt wrll- be open for the ehglble Advocates to make an application for -

allotment of Chambers Category-]] ina group of four in prescrlbed

form B. In such cases,. the allotment of Chambers shall be made:

keepmg in view the semorlty of the members of such group In the. L




: event of ail apphcatlon by a smgle Advocate he shall be allotted =
o Chamber w1th three other apphcants . '

15,

14,

| the apphcatlons as per the . norms la1d down shall - fmake

5.

. 'The applications recelved shall be scrutmrzed by the Reglstrar |
o "‘.(Admmlstratlon) Rajasthan ngh Court Pnn01pal Seat Jodhpur :
| ;..'and the' list of the ehglble Advocates shall be pubhshed in. the' |

websne of Rajasthan ngh Court

The' Reglstrar (Admmlstratlon) shall submlt the appllcatlons for R :

' 'consideratlon before the: Comm1ttee Wthh aﬁer consrderatlon of

B ‘recommendatron for allotment of Chambers of. Category-I and‘ :
Category—II to the Chlef Justlce and on approval bemg granted by‘," E
:the Chlef Justlce the Reg1strar General of Rajasthan ngh Court"- o
' ‘shall pubhsh the hst of the Semor Advooates/Advocates, who are"_" o
allotted the Chambers The category of the Chamber allotted-
| 'alongwuh the number of. Chamber shall be spec1ﬁed in the hst';_' :

) pubhshed under the 51gnature of the Reglstrar General It 1s made : '." ;

'-~.-_of senlorlty of the Semor Advocate/Advocate L

~-'Upon allotment of the Chambers the allottees shall have to deposrt‘ . |
;"f‘fOI’ Chamber Category-I a surm of Rs 2 00 000/- aind for Chamber C

.Category-II a ‘sum of Rs: 15 000/- for each apphcant as securlty"

. ::deposn whlch shall be refundable on termmatlon of allotment m L

- ,"':constructed under the self. ﬂnancmg scheme, 011 their surrendermg'_ o

" the s1tuatlons speerﬁed heremafter The amount shall be pald by' :
- 'pay order/demand draﬁ in- favour of- Regrstrar General Rajasthan -
ngh Court within - 15 days ﬁom the date of pubhcatlon of ﬁna] 4
allotment list. The amount dep031ted as secunty dep051t shall be -
. ..kept in leed Deposn in the Natlonahzed Bank in the name of
: Reglstrar General Rajasthan ngh Court: The Ch1ef Justlce m h1s |
."dlscretlon may authorlse utlllzatron of the mterest accrued on the o

-{leed Deposn for mamtenance of the bu1ld1ng of Advocates.

Chambers

~;_‘Prowded “that the- advocates presently occupymg the. Chambers

- the ex1st1ng Chamber and handmg over vacant possessmn thereof

3.




16.

17.
18.

19,

shall not be .liable to. dep051t securrty amount prescribed as

, aforesatd

_The Chambers shall be allotted ‘on non-transferable license ba513

. The lrcense fee for Chambers Category-I payable monthly shall be

Rs.2 OOO/— ‘For Chambers Category-II license fee 'shall be
Rs 1 000/- per moiith, payable @ Rs.250/- by éach 11censee The

aforesald hcense fee shall be exclusive of electnc1ty, water -and

common ar_nemtres charges and other charges, if any, The license

fee shall'be subject to revision by the Chief Justice from time to

time.

The allottee shall have no right to claun suspension of hcense fee in

. Whole or in part for any. reason whatsoever

‘The- hcense fee and other charges shall be payable also for the

: penod durrng whrch the Court remams closed

The individual licensee shall take separate electnmty supply

connection from the concerned electr1c1ty company. and shall pay .

-, the electricity charges regularly as per the bill to the concerned

- 20.

21.

22.

) electrrclty company. -

In addition fo the license fee the licensee shall be llable to pay
scavenging charges for the common facrhtres for Chambers
Category-I, a sum of RS, 1500/- per month and for Chambers
f.' 'Category—II a sumof Rs. 800/- | per month which shall be liable to
‘be revised by the Chief Justice from tifne to time.
'-’I"he‘hcense fee and Other charges specified as ‘aforesaid, shall be
.payable in advance by the Seventh day of each month in cash orby

_ pay -order/demand draft dtawn on a local bank in favour of

Reglstrar General, Rajasthan ngh Court. It w111 be open for the

'hcensee to deposit the license fee and other charges every year in

4 advance

The hcensee to whom a Chamber has been allotted as “aforesaid

shall not use or -cause or permit to be used the sa1d Chamber in any

.other way than as an Advecate Chamber




23.

25.

26."

27.

28:

29,

> The fumrshmg of the. Chambers shall be camed out by the hcensee
- at his own expense No licensee in respect of a Chamber allotted ‘.

fshall at any- time durmg the contmuance of allotment carry out of

caused to-be carrled out any structural add1tronal or alteratron in -

the Chamber wrthout consent in wrrtmg of the Chief Justice or hlS- o

' nommee

~“No. l1censee shall transfer, assign or sub-let the Chamber allotted fo -

" :hrm in favour of any other person; nor shall such hcensee share the
X .Chamber with any other Advocite unauthonsedly
The - llcensee shall be - responsrble for proper up-keep and_ o .
; ’mamtenance of the Chamber in accordance with Mumcrpal laws

'-'and siich drrectlons as. may be 1ssued by the Regrstrar General as

| per mstructrons of the Chlef Justlce

‘No lrcensee shall usehis Chamber before 9 am. dnd. after 8 p m

: durmg day hidurs of the Court and before 7 a m and after 6. 30 p m.

durrng the mommg hours

. 'The. Chambers shiall be property of the Rajasthan Hrgh Court and -

a shall remam completely under its control

The allotment shall be effectrve from the date on whlch Chamber is

made avallable for occupatlon pursuant to- an “order of allotment .. o
- The' possessron of the Chamber shall be: handed ‘over- -only after . |
; deposrt of the secunty dep031t and the advance license fee and E

' iproof of surrendermg the Chamber if allotted elsewhere If the ‘
:.fChamber is -not occupled w1th1n a per1od of two. weeks of the
.lallotrnent the same shall be deemied 1 to.be cancelled

The llcensee shall mdemmfy the Rajasthan ngh Court agamst any.
loss or clalm preferred against him/her by thlrd partles as a result of , |

. acts/omlssron of lrcensee of hrs agents

30. -

The allotment made may be cancelled at’ any time by the Chlef 5

o Justrce on. breach of ‘any of the ‘terms ‘and - conditions of the

31. The allotment shall termmate '

'lrcense/condrtrons specrﬁed in the letter of allotment 1ssued under o

these rules




: -(a) on 1ts cancellatlon by the Chief Justrce or

. “:(b) on its’ surrender by the hcensee concerned or

(c) on llcensee S ceasmg to be & member of Rajasthan ngh Court
Advecates Assoc1atlon or Ra_],aSthan ngh Court Lawyers -

Assocratlon as the case: may be; ot

,(d) on llcensee s name bemg removed ﬁom the roll of the Bar -

Councﬂ or

"3(e) ‘on hcensee fallmg to deposrt hcense fee . and/or scavengmg

charges for Six months or

" (f) on the death of the hcensee or

" (g) on the llcensee bemg elevated to ‘thie: Bench of the ngh

Court/Supreme Court

“ ,However in case of joint allotment the remammg allottees shall: L |
': .contmue 10 occupy the Chamber and the addltlon of the allottee
; :shall be made in accordance with. the allotment procedure lald :

down as aforesald

32 '::If the allotment is cancelled or termmated under these rules the '

' foccupymg the Chamber shall Vacate the Chamber wrthm a penod .

- - of30: days from the date of" cancellatlon/termmatlon of allotment as

- ‘-the case: may be and the occupatron of such: Chamber beyond the' L

perlod of 30 days Wlll be- trested as unauthorrsed occupatlon and

| .'_.penal/market rent as may be fixed- from t1rne to time, shal] be-_ -

- charged apart from other action’ for recovery of possessmn as per

O ‘apphcable law

34;. .' The Chlef Justlce may from tlme to tlme make such amendments, o

, On the death of the hcensee the Allotment Commrttee may
" “consider the allotment of Chamber to-‘the- sons/daughters of the L
'.deceased licensee sub_;ect 10: the condltron that ‘he/she fulf' lls the o
' .ehglblhty condlttons prescrrbed fot allotment of the Chamber ofthe
| 'concerned category ' )

and addltlon to these rules, as may be necessary and expedrent




35. The Chlef Justrce may, for’ reasons to be. recorded in wrrtmg, relax
any condmon or condrtlons prescnbed by these Rules - in-

appropnate cases

36, If any questlon arlses as to mterpretatlon of: these rules, the de(:lsmn
of the Chief Justice shall be ﬁnal |

By Order,

Registrar Geénerat -




10

11.

) .Enro]lment

'Eer.m A

(Application form) -

HIGH COURT. OF RAJASTHAN, JODHPUR

PHOTO

APPLICATION FOR ALLOTMENT OF ADVOCATES CHAMBER
' CATEGORY-

Name of Advocate

: .Féthef’s Name

Name of the Spouse

'Address:(a)Present Address

(b)Permanent Address

. (c)Contact Nunjber '

Whether the applicant (5) is/are
Pérmanént resideiit of Jodhpur (if ‘yes,

please enclose appropriate’ proof)

Enroiﬁiwrjt ,n‘umber and date as an
"Advecate in stafe Bar Council.

number  and date of
de51gnat10n as Senjor Advocate

'Membershlp No. & Date of Reglstratlon

In Bar Association.

- (Please énclose the doc’:um“entary proof).

Whether the apphcant is /are standmg
‘Counsel to aiiy mstltutlon If yes,’ give
detalls

Whethier the appllcant :s/are holding any

* chamber in Subordinate courts / .High
Court in the State of Ra_]asthan If yes,
. give details. -

Total number of cases . (with details in

:whlch appeared. in' the Raj. High Court
Jodhpur on"behalf of the “parfies(in last

three years) (Separate sheet be’ enclosed)

TR e PR 1 8 e e LA e o) 4o 47 e e

.o

. Mobile

'E mail

Office

Residence




. D’ECLA‘RA.TrON .

"I hereby declare that all the 1nformat10n stated above are trie, complete and |

cotrect as per’ y knowledge If any 1nformat10n is found false, incorrect or '

m1slead1ng, 1 shall have no Clalm for allotment of chamber

Place .. . Applicant ‘sSignatire

.Daté :'::— o

?':'Note The mformatlon furmshed herem above has been

_ certified Froin the: relevant records and found -
true & correct

Presrdent / Secretary

‘.(ngh Court Bar Assocratron Jodhpur)_ o

Reglstrar (Admn )
RaJ ngh Court Jodhpur .




0.

Form B~

_(Application form)

APPLICATION FOR ALLOTMENT OF ADVOCATES CHAMBER -

HIGH COURT OF RAJASTHAN, JODHPL

PHOTO

Namé of Advocate -

Father’s Name'

Name of the Spousé

Address:(#)Present Address
(b)Permanent Address

" (c)Contact Number

Whether the apphcant ©) Is/are
Permanent resident of Jodhpur Gf -
yes, please-enclose appropriats proof)

Enﬁol‘lﬂigqt number and dafe as an
Advocate:in state Bar Council,

Membership No;
Registration _
In Bar Association

'(Please enclose the documentary proof)

Whether the applicant is /are standmg
Counsel to any-institution. If-yes; g1ve, '

detalls

Whether the apphcant is/are holdmg

any chamber in Subordinate courts /

High Couit jri'the State of Rajasthan, Tf
yes,: glve detalls.

Total nunmber of cases (with details) in

~ . which appeared in.the: Raj. High Court

Jodtipur on behalf of the parties(in last
three years) (Separate: sheet be
enclosed) +

CATEGORYT

L
g

& Date  6f =

Residence " -

:  Office

‘Mobile .

B mail

«(a): For Petitionei/ Applicant/Appellant

(b For respotident/ NonsApplicant: =

10




mlsleadmg, I shall have no Cla1m for allotment of chamber

Place :-_

Applicant's Signature

Date -

Note. The information furnished herein above has been
’ certified .From the relevant records and found
true & correct.

President:/ Secretary
(ngh Court. Bar Assomauon Jodhpur)

Registrar«(Admn.) -
Raj. High Coutt Jodhipur

IX





